Bail Application No.2519
FIR No.322/2021
s 33/58 (D) Delhi Excise Act & 188/269/207 IPC & 3 E.D. Act
PS: Sarai Rohilla
State Vs. Rahul Sagar
04.06.2021
ORDER ON THE BAIL APPLICATION OF APPLICATION/ACCUSED
RAHUL SAGAR.
Present: Sh. Ateeq Ahmad, Ld. Addl, PP for the State through V.C.

Sh. Pramod Tyvagi, Id. Counsel for accused through V.C,

LO. HC Ram Babu through V.C.

Arguments on the bail application heard.

It is submitted by Id. counsel for applicant/accused that
applicant/accused is in JC w.e.f. 25.05.2021 and he has been falsely implicated
in the present case FIR. Tt is further submitted by Id. counsel for
applicant/accused that applicant/accused is no more required for the purpose of
investigation and make a request that accused may kindly be granted interim
bail.

Per contra, ld. Addl. PP for the State has vehemently
opposed the bail application of applicant/accused on the ground that there is
serio 15 allegations against the applicant/accused and make a submission that

bail application of applicant/accused may kindly be dismissed.
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(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHI.
04.06.2021




